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IN THE CENTRAL ADMINISTRTIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

O.A. 407/94 	 Dt. of Decision : 8.4.1994. 

H. Nancharaiah 	 .. Applicant. 

Vs 

Union of India, nep, by its 
Secretary, Ministry of Communications. 
Denartment of Telecommunications, 

The Chief General Manager, Telecom, 
Door Sanchar Rhavan, Station Road, 
Nampally, Hyderahad-500 001. 

The General Manager, Telecom, 
Guntur. 
a."—----------------------------
Ongole. 

The Sub-Divisional Officer, 
Telecom, chirala - 523 155. 	.. Respondents. 

Counsel for the Applicant : Mr. P. Rathtiah 

Counsel for the Respondents: Mr. V. Shimanna, Addi. CGSC. 

CORAM: 

THE HON'BLE SHRI A. B. GORPI-TI : MEMBER (ADMN.) 

THE HON'BLE SHRI T. CHANDRASEXHARA REDDY : MEMBER (JuDL.) 
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O.A.No. 401/94 	 Dt. of decision; 8-4-1994 

Judgement 

X As per the Hon'ble Sri A.B. Gorthi, Member (A) 

The applicant who was wo±king as a casual mazdoor 

under the Sub-Divisional Officer, Telecom, Chirala is 

aggrIeved by the order of the respondents disengaging 

his services w.e.f. 1-1-94. His prayer is that he may 

be renegaged and considered for grant of temporary 

status and subsequent regularisatiofl/ against a Group-D 

vacancy after condoning the breaks. 

under6DOT, Tenali as a Casual Mazdoor during May, 1984 

to April, 1985. Thereafter he was once again engaged 

as a Casual Mazdoor under SDOTS  Chirala from 17-9-92 to 

31-12-92. On the basis of his service as Casual Mazdoor 

under the respondents, he now claims that he should not 

Mazdoor. 

3. Mr. V.Bhimanna, learned standing counsel for the 

government stated that it would be vej difficult for 

the department to verify the fact a6t4r the applicant 

having worked during 1984-85 under SDOT, Penali. Even 

the documents produced by the applicant in support of 

his claim cannot be got verified at this belated stage. 

Mr. P. Rethaiafl, iearnea counsei jUL iILC asata 

urges that in view of the fact that the relevant documents 

in support of the applicant's claim for having worked 

during 1984-85 have been annexed to the CA7  a6d the same 

houldduly considered by the respondents. 
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50 	In the application there is nothing to justify 

as to why the applicant kept quiet for a long period of 

about seven years.,after his initial engagement under the 
If 

SDOT, Tenali.L the fact of previous engagement of the 

applicant has got to be taken consideration, it would 

upset the seniority position of the casual mazdoors working 

continuously at present. As the applicant himself is guilty 

of inaction for a long period of about seven years, we 

hold that It would not be proper to allow him to claim the 

benefit of his previous service during 1984-85. 

6. 	There i 	- was once again 
engaged under SDOT, Chirala from 17-9-92 to 31-12-93. Keeep- 

ing 	 fact, the case of the applicant deserves 

to be considered for fresh engagement if there is work, in 

preference to juniors/freshers. consequently we dispose 

of this application at the admission stage itself with 

-. - ncF1, the respondents. 

The name of the applicant shall be 
entered in the Live casual Labour register. 

The ippKcthtwil1 iie;rèengaged as and 
when there is work in preference to juniors! 
freshers. 
The applicant's case for grant of temporary 
status and subsequent regularisation against 
Group-D post will be considered in accordance 
with the extant scheme/instructions. 

7. 	No order as to costs. 

- 	
( 	 ) (T. Cbandrasekhara Reddy) 	 A.B. GorYhi  

Member (3') 	 Member (A) 

Date :%-4-1994 
Open Court dictation 

.Dputy Registzar.(J)CC 

To 
1, The Secretary, Minoof Communications, tJO,t. tept.of Te 

cations, t5anchar Bhavc3n,, flew Dz?lhi-1, 
2. tY Chief General Managcr, Telecctn, izorsonchar 3havan1  

Nanpally station Eta d, Eyderabad-I 
34 The General Manager, Telecom, Cuntut, 

 The Telecom Dist.Engineer, Ongale. 
 The Subsvisional Officer, Toiccor,, Chjtrla455, 

60  On cy to Mr.P.Rathaiah. Advocate, CAT.Hyd, 
Csc 	T-p- 

c).ca cctc k\  

°Cyco 
to  

$\?Ca Cpj 
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IN THL CE:JTRZu Di1INISTRATIVE TRIB JNP.L 
- HDERT3:J) BENCH AT HYDERABAD 

TEE HOE'HR.JUS/ICE V.NEELADRI B• 
/ VICE CHAIRNAN 

THE HON 1 13LE.NR.A2.GORTHI $ MEMBER(AD) 

AND 

THE I-ION' BL-E MR.TQCHANDRASEICEAR REDDY 
MEIiIBER( J UDL) 

AN 

THE HON'BLE MR.R RANGARAJAN z H(ADNN) 

- Dated1 	- 	—1994 

EV5ü 1iENT 

in 

O.A.NO. 	O1 
T.A.bTO, 	 (w.p. 	 ) 

AdmittEd arid Interim Directions 
Issuedj 

Allowd 

Disposedof with directjos 
4 .  

flismssed. 

D137(isseo as withdrawn. 

4 	 D[sjnissed for Lefaujt. 

Re3ctea/ordflrea - 

No order as to cbsts, 
pvm 
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